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* IN THE HIGH COURT OF DELHI AT NEW DELHI
% Date of Decision: 23.04.2026
+ CONT.CAS(C) 967/2024
JAI SINGH&ANR. .. Petitioners
Through:  Mr. Rajat Aneja and Mr. Saubhagya
Chauriha, Advocates.
Versus
LA DOLCA PASTELERIAPVTLTD & ANR. ... Respondents
Through:  Mr. Javed Ahmed and Ms. Aakriti
Aditya, Advocates (through VC).
CORAM:

HON'BLE MR. JUSTICE SACHIN DATTA
SACHIN DATTA, J. (ORAL)

1. Learned counsel for the respondents undertakes, on instructions, that as

full and final settlement towards the arrears payable to the petitioners, an
amount of Rs.1,19,483/- shall be paid latest within a period of three months
from today. The same is acceptable to the learned counsel for the petitioners.

2. Accordingly, the aforesaid undertaking of the learned counsel for the
respondents is taken on record.

3. It is made clear that any breach of the aforesaid undertaking and/or any
delay in payment, shall be construed as an egregious contempt on the part of
the respondents, entailing severe action under the Contempt of Courts Act,
1971.

4. The petition is disposed of in the above terms.

5. Needless to say, in case the aforesaid amount is not paid within the
prescribed period, the petitioners shall be at liberty to revive the present
petition.

6. List for reporting compliance on 25.08.2026.
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